590

1

BEFORE THE NATIONAL GREEN TRIBUNAL L
WESTERN ZONE , PUNE Lo, 09,
ORIGINAL APPLICATION NO 03 OF 2023 .

Sandip S/o Sheshrao Jadhav ....Applicant
Vs
The State of Maharashtra and Others ....Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT BOARD :-

I, Sushilkumar Rathod, aged about 36 years, occupation - Service, the Sub

Regional Officer of the Maharashtra Pollution Control Board at Aurangabad, having
my office at Paryavaran Bhavan, Plot No A-4/A, MIDC Chikalthana, Aurangabad do
hereby state on solemn affirmation as under:

1.

K?

| say and submit that in pursuant of the Hon’ble NGT order Dtd. 23.01.2023, a Joint
Committee consisting of three members, one each from Maharashtra Pollution Control
Board (MPCB), Central Pollution Control Board (CPCB) and the Collector, Aurangabad
has been constituted on 10.03.2023. The Joint committee constitute of following
members:

a) Dr. Swapnil More - Sub Divisional Magistrate, Paithan-Phulambri,
Aurangabad.
b) Shri. Nishchal C.- Senior Environmental Engineer, Central Pollution

Control Board, Regional Directorate, Pune.

C) Shri. Sushilkumar Rathod, Sub Regional Officer, Maharashtra Pollution
Control Board, Aurangabad.

A copy of said Joint Committee order dated 10.03.2023 is enclosed and marked as
an Annexure - A.

| say and submit that the Joint Committee visited the site and carried out the field
inspection on 16/03/2023 in presence of complainant/petitioner, respondent No. 7 &
respondent No.9. During visit the following officials along with the committee members
were present for field inspection :-

i) Shri. Bharat Kasar — Taluka Agricultural Officer, Phulambri.

ii) Shri. Nivrutti Mori — Circle Agricultural officer, Phulambri.

iii) Shri. Ashok Kapse — Naib Tahsildar, Phulambri.

Sub Regional Officer
Maharashtra Polluticn Control Board
Aurangabad
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| say and submit that the Joint Committee inspected the land of the respondent (Gut
No. 144 — actual place of disposal of spent wash) and the adjacent land of the
petitioners (Gut No. 140, 141, 143, 144, 123). During visit 09 nos of water samples of
wells located at above gut nos. were collected in the presence of petitioner, respondent
No. 7 & respondent No.9. It is submitted that 5 nos. of Soil samples were collected
along with Taluka Agricultural Officer. '

4. | say and submit that the water samples collected from the wells were sent to Regional
Laboratory, MPCB, Aurangabad for further analysis. The soil samples were sent to the
Agricultural Laboratory for NPK analysis and Regional Laboratory, MPCB,
Aurangabad for heavy metal analysis. A copy of said Inspection report is attached as
Annexure — B.

5. | say and submit that the analysis report of both water & soil samples are awaited.
Therefore, it is prayed to grant one month period for submission of additional affidavit

stating detail of interpretation of Water Samples and soil samples. The committee will
send the detailed report within a period of one month.

For and on behalf of Maharashtra
Pollution Control Board
bog
( Sushilkumar Rathod )

Sub Regional Officer, Aurangabad

Sub Regional Officer .
: AFFIDAVIT Maharashtra Pollution Control Board
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ANNERURE - A

MAHARASHTRA POLLUTION CON TROL BOARD

Sub-Regional Office, . Paryavaran Bhavan, A-4/1, MIDC
Area, Chikalthana, st Behid Daynik Lokpatra, Near Seth
Nandlal Dhoot Hospital, ~——~——~— Jalna Road, Aurangabad.
Pin Code-431 210 NEEREERY  TclNo. (0240) 2993004

"Your Service is our Duty"
MPCRERO [ oo A e Eate-g .0_/ r 2023
Office Order:

Sub: Constitution of Joint Committee w.r.t. NGT Order in OA 03/2023 (W2)
Ref: Hon’ble National Green Tribunal directions in OA 03/2023 (WZ) dtd. 23.01.2023

Sandip Sheshrao Jadhav has filed OA 03/2023 (WZ) in Hon’ble NGT Seeking a direction to
be issued:

a. To rehabilitate the applicant to any other suitable place for residence, agriculture
activities and to allot him agricultural lands.

b. To compute the damage caused to the applicant’s health, agricultural land, domestic
animals, environment.

c. To provide sufficient drinking water to the applicant and forest domestic animals.

d. To treat well water and bore well water of the applicant.

In the aforesaid matter, the below mentioned committee is constituted:

1. Sub Divisional Magistrate, Paithan-Phulambri
2. Central Pollution Control Board — Representative
3. Maharashtra Pollution Control Board — Representative

The Committee shall visit the spot whereupon it shall submit its report within 7 days
along with the compensation assessed before NGT.

(Sushilkumar Rathod)
Sub-Regional Officer, Aurangabad

Copy to:
I.  Sub Divisional Magistrate, Paithan-Phulambri :
2. Regional Directorate, Central Pollution Control Board, Pune %\ ¥ o
3. Maharashtra Pollution Control Board, Aurangabad _ 1
Sub Regional Officer

Maharashtra Pollution Control Board
Aurangabad
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